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TID FHD ...
GRS Do e (51 I
SOCIAL CASTE CERTIFICATE (MIG RAINT)
This is to Certify that Shri/Shrimati/Kumari ------=-mmmemmsmmvmmemceemcmnees R --Son/Daughter
of of Viilage/Town | | e R
- DiStrict/DiviSion ==----=-mmmmmmmemn comm e oo ceee of the State/Union Teritory ----
belongs to the Caste/Tribe wihch is recogniscd as a

Scheduled Caste/Scheduied Tribe Under -

. The Constitution (Scheduled Castes) Order, 195G

. The Constitution (Scheduled Tribes) Order, 1950

. The Constitution (Scheduled Castes)}(Unior Teritories) Order, 1950

. The Constitution (Scheduled Castes)(Union Teritories) Order, 1951 As amended by the

" Scheduled Castes and Scheduled Tribes Lists (Modification) Order, 1956 the Bombay
Reorganisation Act, 1960 the Punjab Reorganisation Act, 1966, the State of Himacha]
Pradesh Act, 1970, the North Eastern Areas (Recrganisation) Act, 1971 and the Scheduled
Castes and Scheduled Tribes orders {Amendment) Act, 1976. '

5. The Constitution (Jammu and Kashmir) Scheduled Castes Order. 1956

6. The Constitution (Andman and Nicobar Islandsj Scheduled Tribes Order, 1959 as amended

by Scheduted Castes and Scheduled Tribes Orders (Amendment ) Act, 1976

7. The Coastitution (Dadra and Nagar Haveli) Schieduled Castes Order, 1962

8. The Constitution (Dadra and Nagar Haveli) Scheduled Tribes Order, 1962

9. The Constitution (Pondichery) Scheduled Castes Order, 1964

10. The Constitution Scheduled Tribes (Uttar Pradesh) Order, 1967

11. The Constitution {Goa, Daman And Diu) Scheduled Castes Or de,, 1968 -

12. The Constitution (Nagaland) Scheduled Tribes Order, 1970

13. The Constirution {Sikkim) Scheduled Castes Order. 1978

15. The Constitution {Sikkim) Scheduled Tribes Order, 1978

P OV S

*This Certificate is issued on tite basis of the Scheduled Castes/ Scheduled Trive Certificate

issued to Shri/Shrimati/Kumari -- . So_n/Daughter of
----- -- of Village/Town - in
District/Division ------"---: of the State/Union "[erltory
who belong to the Caste/Tribe wihch is recognised as a Scheduled
Caste/Schedu!ea Tribe in the State/Usiion Teritory --~--1ssued by the —---meeueeer -
R {ame of p'eswbﬂi authority) vide their no ...................... dated .......... e and the

holder on the certificate is not entitled to any concession/ facilities extended to Scheduled Caste/
Scheduled Tribes by the Governmient of Chhattisgarh. -

A Shri/Shrimati/Kumari and or his/her family ordinary reside(s) om .
village/ town of e District/ Division of the State of
Chhattisgarh. : '

Signature
Designation
(With seal of Officer)

* Appiicable to Migrants only
**Not appliczable to Migrants
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BEARTIG B ST & A0 § T ATCUTEAR,

New Raipur, the 2nd September 2013

NOTIFICATION

No. F 13-23/2012/R.C./1-3.—In exercise of powers conferred by Section 19 of the
Chhattisgarh Scheduled Castes, Scheduled Tribes and Other Backward Classes (Regulation of Social

Status Certification) Act, 2013 ( (No. 13 of 2013), the State Government, hereby makes the following
Rules, namely: - '

RULES
CHAPTER-1
PRELIMINARY
1. Short Title and Commencement.- (1)These rules shall be called the Chhattisgarh Scheduled Castes,
Scheduled Tribes and Other Backward Classes (Regulation of Soci'al Status Certification) Rules,
2013, | n |
(2) These rules shall come into force from the date of their publicatioﬁ in the Official Gazette.

2. Deﬁnitions.- 1) in these rules, unless the context otherwise requires,-
(a) “Aect” méans the Chhattisgarh Scheduled Castes, Scheduled Tribes and Other Backward Classes

(Régulation of Social Status Certification) Act, 2013 (No. 13 of 2013);

.(b) “Applicant” means a person, applying for Certificate in prescribed manner, verification of
Certificate, a person whose Certificate is to be verified as decided by the District Level
Certificates Verification Committee, or a persoh whose employer, educational institution, local
authority, the Central Government or the State Government, as the case may be, has referred his

Certificate to the District Level Certifica_te Verification Committee for verification;
() “Application” means an application under these rules;

(d) “Certificate’” means a Social Status Certificate as defined uﬁder clause (0) of Section 2 and -



).

©

)

issued; upgden subrgeation:(1) af'Section 4, of the Act:

“Date of Presidential Notification” means with referenc. - Scheduled Castes notification dated
10th of Augﬁst, 1950 and with reference to Scheduled Tribos -orif.. ation dated 6th of September,
1950,

“Migran‘tsvfrom other States” means the person migrating i e geographical area of State of
Chhattisgarh from other State or Union Territory after the Datc of Presidential Notification or
Notification Date of Other Backward Class or who has been borh, after the Date of Presidential
Notification or the Notification Date :felating to Other Backward Class, as the case may be:
‘Provided that his father or legal guardian must have migrated into the geographical area

of State of Chhartisgarh after the Date of Presidential Notification or Notification Date relating

* to Other Backward Class, as the case may be;

@)

“Non- Applicant” means the employer or educational institution or local authority, the State

Govémment'or the Central Government, as the case maybe, which has referred the Certificate of

Applicant to the verification committee for..verification;

(h)

()

“Notification Date of Other Backward Classes” means 26th of December, 1984; | .

v e

“Notification of State Government regardmg Other Backwzd Class” means the order issued
by the Govemor or notified list of Other Backward Classes, in connection with State of

Chh. ttisgarh, as amended from time to time;
“Prescribed” means prescribed under these rules

“Presidential Notificatiqn” means order issued by the'President under Article 341 and Article

342 of the Constitution of India with respect to the State of Chhattisgarh, and as amended by the
. / ‘ _ ' :

D

(m)

(n)

(0)

(P

Parliament from time to time;

“Provisional Social Status Certificate” means a Social Status Certificate issued in Form 4R
under Rule 10;

“Relative” means related by blood from the side of applicant’s paternal family;

“Resolution of the Gram Sabha” means any declaration, conclusion, decision or a resolution of
Gram Sabha of the village where applicant is domiciled, in connection to the social status of the

applicant, so as to clear the social status of the, applicant unambiguously;
"Scrutiny Cemmittee " means High Power Certification Scrutiny Committee constituted under
sub-section (1) of Section 7 of the Act for scrutiny of Cértificate;

“Verification Certificate” means the certificate, issued by the District Level Certificates

Verification Cpmmxt;ne,,,vahdmmg the.Certificate issued by the Competent Authonty,
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(q)" "Verification Committee” means District Level Certificates Verification Committee constituted:

" in a District under sub-section {i) of Sectioﬁ 6 of the Act for verification of Certificate issued to

applicants.
Y,
2) Words and Expression not defined in these rules shall bave the same meanings as defined undes

the Act.
' CHAPTER-I
ISSUING OF SCCIAL STATUS CERTIFICATE
3.  Application for issuance of Certificate.- (1) The applicant in order to obtain Certificate on
permanent basis, shall submit as application to the Competent Authority in Form- 1A.
@ Applicani shall submit his application to the Competent Authority in person or through post or
Choice Céntre or a Common Service Ceatre.
- (3)  Applicant shali submit along with application following documents, namely:-
(a) An Affidavit in Form-24, in original;
{b) Family wree of the applicant s,tmting from last three géncmtions, duly issued by the Halka
 Patwari; B
(c) Document or self attested copy of the document verifying that his ancestors were residing
| in the geographical limits of the State of Chhattiégarh on or before the Date of
Presidential N_oiification or Notification Date relating to Other Backward Class, as the
case may be; |
(d) In cases where applicant is an officer/femployee allocated to Chhattisgarh State Cadre or
their children, in compliance, of Section 67 of Madhya Pradesh Reorganisation Act,
2000 (No.28 of 2000), principles laid down in Para (1) and (2)Vof the Notification dated
23/09/20070f Stite Reorganization Cell. Such document or duly attested copies of
documents, verifying that- ‘ ' ‘
(i} ancesiors of the applicant were residing in the geographical limits of the then
State of Madhya Pradesh before or on the Date of Presidential Notification or
Notification Date selating to Other Backward Classes, as the case may be;
(i they have beer: allotted to Chhattisgarh State Cadre under Section 67 of the
Madhya Pradesh Reorganisation Act, 2000 (No.28 of 2000).
(e} Any «f the following document or seif attested copy showing caste of the applicant’s
father or ancestor, namely:-
(D Revenue document of ancestors (case'ﬁie);
(1)  Jama-Bandi (Survey) or Girdawari;

™y State Settlement;
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l(IV) Document of Rights (1934);
(V)  Census (1931);
(VD) Survey of Forest Department;
(VII) National Register of Citizens (1949);
(VIII) Register of Birth or Death; _
(IX) Admission Register (Dakhil/Karij), in case father or ancestors were literate;
(X) Caste Certificate, issued earlier to Father, Ancestor or a relative; |
(XI) Resolution passed by the Gram-Sabha regarding caste of the aI.)pIicant where
no documentary evidence in proof of caste is available;
(f) Income certificate of preceding year of applicant’s father in case of Other Backward Class
Applicant;
(é) Envelope having appropriate postage .stamp and legible address.
(4)  The applicant shall submit original certificates and documents, at the time of verification or
whenever required, before the Competent 'AuthOrity, District Level Certificate Verification
Committee or Scrutiny Committee, as the case may be.

4. Registration of Application.- The Competent Authority on receipt of the application shall register

the application in a register, prescribed in Form 5A

S. Preliminary Inquiry of the Application, Receipt and Return Memo.- (i) After registéring

application, the Competent Authority shall make a preliminary inquiry summarily, to ascertain

whether the application is cdmplete or not and whether document required under sub-rule (3) of Rule
~ 3 aré annexed or not. In casé, the Competent Authority finds that the required document is annexed

with the application, he shall, make available to the Applicant receipt prescribed in Form-3A and in

case reqmred documents are not annexed shall give to the Applicant a Return Memo in Form-3B

within 7 days of the receipt of application.

(2) Counteifoil of the Receipt or Return Memo, as the case may be, shall be kept in the office of

, Competent Authority. A v .

6. Inability Memo.- (1) An applicant belonging to Scheduled Castes or Scheduled Tribes, who has
applied for obtammg Certificate, inspite of adequate efforts could not get the requnred document
under sub-rule (3) of Rule 3, may give an affidavit about his inability to submit such document in
prescribed Form-3C, printed on the back of Return Memo.

| (2) On receipt of Inability' Memo, the Competent Authority shall not demand for the required

" document or documents under sub-rule(3) of Rule 3 and shall proceed to inquire the claim of the
applicant under Rule 8:

Provided that the applicant shall present himself during such inquiry before the

Competent Authority or before the i 1nqu1ry officer indicated by him and shall give all necessary

% I .
-(\c ¥ e 4
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assistance to ensure the presence of iclated persons, so as to prove his claim of social status.

Inquiry Officer.- Competent Officer, withiz fifteen days from the date of receipt of such applicatton

shall either proceed to inguire himself or shall direct a subordinate Revenue Officer for Inquiry.

Inquiry.- (1) The Inquiry Officer, shall inauire about the residence, permanent address, revenue
records, immovable property, occupation of applicant’s family, name in voter list and ather
evidence, which are relevant to prove the permanent residence on the Date of Presidential
Notification or Notification Date relating to Other Backward Classes, as the case may be, and
shall verify the social siates claimed by the Applicant.

(2) The Competent Authority may. apart from documents mentioned in sub-rule (3) of Rule 3,
inquire into documents of local bodies. for ciarr_xp}e‘ of Gram Panchavat. Janpad Panchayat, Zila
Panchayat, Nagar Panchavat, Municipality and Muricipal Corporation also.

(3) Inquiry officer may also recorg oral statements. as evidence, of village Kotwar, village Sa‘rpanch,
Halka Patwari, focal ward member, other public representatives of the area, gazeited officers
residing in the iocality, other local members of that caste already having Certificats aid knowing
the applicant properly. : -

(4) Inquiry officer, where hie is not « Competent Officer, atter inquiry shall furnish his written Keport
- having clear outcome, along with documentary evidence and recerdsd oral statemicnts to the
Conpetent Authority, within fiftecin davs of receiving inquiry orders.

Social Statws Certificate- The Competen! Authority after receiving application under sub-rule (1) of

Rule 3 and condacting an inguiry under Pule § and in case where himself is not an inquiry officer,

after satisfying hisuseif with the annexed documents and Report of the inquiry officer, within one

-month from the date of receipt of application, shall issue the certificatc in Ferm-4A(1) to the

Applicant of Scheduied Castes, in Form- 4A(2) to the Applu ant of Scheduled Tribes and in Eorm-

4A(3) to the applicant of Other Backward Classes.

Provisional Certificate- (1) For the purpose of granting admission to educational institutions upto
tenth standard or for granting scholarship or stipend at such level or for such other purposes,
where Jarge numbers of Certificates are necessary and it is not feasible to issve such Ce:tificate
weil w tinie, the Competent Authority, may issue a provisional certificate in Form-4B on the
basis of affidavit given by the applicant in Form-2A within fifteen days from the date of
application: _

Provided that the Competent Authgrity shall maintait the details of provisionai
certiticates issued in Forn-5R.

{2} The provisional Certif xcate shall be valid cnly for a pericd of sizx months or tifl the date o issue

ILEE3021s 11 VG tice P

of permanent Lt,m"xcuate, whichever is earlier.
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1eele ‘
Certificate for the Ap;)!xuant migrated from other State te the State of Chhattisgarh.- in case,

where the Applicant is a migrant from other States, Competent Officer shall issue a certificate in
Form-4C, after meking detailed inguiry, if necessary, through the District Magistrate or Verification
Committee or through Vlgxlam:e Ceil, rcgat'amg his social status in that State:

Provided that such certificate holder shall te eligible to avail the facilities provrded to

Scheduled Castes, Scheduleé Tribes or Other Backward Classes, as the case may be, in that State

-from which he has migrated.

Involantery Migration. Government employees of endivided Madhya Pradesh and such other
officers and employees of Corporation, Commission, Board and Public Undertakings, who have been
atlocated tc the State of CbY hattisgarh due to division of cadres between State of Madhya Pradesh and
State of Chhattisgarh wnder Madhya Pradesh Reorganization Act. 2000 (No 28 of 2000) such

employes and his famiiy members, 3f they belong to Scheduled Casies or Scheduled Tribes or Other

[l

‘Backward Classes m ce Staw ef 'M*sz';!&sg:-.sh shal be deemed (o have been migrated involuntary

from the State wf ~“idiya Pracesh to the State of Chhattisgors and they shali be issued Certificate and

shallbe giv. » o s of eservation in the State of Chhattisiarh,

wertifi~ate, devwncnt vegistec. Dueadde of Ceraficate " uee. by the Competent Authority shall be

CHAPTER -1
VERICATION OF CRRTIFICATE
Crastitrion of Hisiriel Levoi Cortificatns Verification Cetomittoe- (1) the State Government shall
constitut: Dutrict Laever Ceruficstor Yerification Committee having jurisdiction « o1 one or more
dis‘ricts, for the veribica “on of certificates issued by the Competent Authority, as un er:- )
) Adavaal Zoflecmr <r Uaeputy Coilector posted at District Chairman
Yeadguate: aomunated by Collectur:
(95 One CHice: 1ot bodow Y rank of ciass i, belonging to Scheduled Member
Tribe. normunatew by Collactor;
(¢} One Officer not below the rank of class I, belonging to Scheduled Member
Casie, sotaanated by Collzctor;
(d) Ore Cefficer not below the rank of class 11, belonging to Other Member
Backward Class, nominated by Collector;

(€) A subjeut expert officer or Class if . «wuutive employee, nominated Member

by Director, Tribaj Rescarch and Training Institute;
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(f) Assistant Comi, .sstoner, Scheduled Tribe and Scheduled Caste. Member
. ’ T L 4 ¢
Development Department. Secretary

(2) In case on the post oi Subject Expert Officer or Class HI executive employee, an appropriate

| officer or employee is not available for the Verification Committee then the Director, Tribal

Research and Training Centre Institute, Raipur may appoint any retired officar or a Class III
executive employee as member.

(3) For the nominated reiired Subjec: £xpert Officer or Class I executive employee in the

Verification Comm:ittee, honorarium shall be determined by the State Giovernment.

(4) Mecrings of the V:. ification Committee, as reguired shall be held on a fixed day, every week:
- But the me.ﬂ.,ing‘af the Comumittes may aiso be convened on the direction of Chairman
with a short notice cf one .:iay |
1S Verification of Certificate and reference to Vezificatic + “owemittee.~ (1) If the concerned public'
cmployer, educ: "l insiitution or a statutory body the State Government or the Central
Government, as i ase may be, receives s complaint or raises a doubt that the person appointed,
admutted, elect * - med or pominated has obtaived Certificate-wrongly or fraudulently then hefit
shall ask such m;s 1 1o fite an affidavit in Form-2B8 and shail refer the matter to the Verification
Committec in cor. =18, _

(2) Verification Com:; i tve shall verify about 10% of the total number of Certificates issued by the
Competent Authe-ity, as sataple inquiry through random sampling method. The Applicant shall
not be at libcrty to seek information from the Versfication Conunittee as to why his certificate has
been selected for vesification.

. (3) Verification Commitiee may direct any Applicant to submit application in Foru-1C along‘with
affidavit in Form-2C and shall exhibit such documént as required under sub-rule (3) of Rule 3,
necessat y io verify his sociai status.

(4) A Non-Appiicant, instead of referring a cerificate to the Verification Committee may also direct
the Applicant to get his certificate verified by the Verification Committee. In such cases the
Applicant shall submit his original certificate, an application in Form-1C along with affidavit in
Form-2C and document as required under sub-rule (3) of Rule 3. .

(5) In case of direction from Verificat’on Committee under sub-rule (3) or direction from Non-
Applicant under sub-rule 4 to verifying Certificate from the Verification Committee, the
Applicant shall be bound fo < bmit the application as mentioned above along with affidavit and

documents as required under .ub-rule (3) of Rule 3 within a period of not more than a month,
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failing which the committee may decide ex-parte and Certificate of such Applicant shall be
forwarded under Rule 18 to Scrutiny Committes:

Provided that where applicant satisfies the Verificaiion Committee that application,
affidavit and other documents could not be submitted within prescribed time limit of one month,
due to adequate reasons, the Verification Committee may extend the time for the verification of

certificate of the applicant.

16 Registration of application by the Verification Committee.- (1} Verification Committec shall

17

register the apptications for verification received from Applicant or Non-Applicant in a register as
prescribed n the Form-5D.
23 Verification Committee shall send receipt in Form-3D to the Applicant or Non-Applicant, as the

case may be, within 7 days of the receipt of application.

Verification of Certificate by Verification Committee.~(1) The Verification Committee on being
satisfied with the application and documentary evidence annﬁxéd therewith shall issue verification
certificate in Form-4D(1) to Scheduled Castes, in Form-4D(2) to Scheduled Tribes and in Form-
4B(3) to Dther Backward Classes to the Applicant, his guardian or Non-Applicant, as the tase may
be;, within & period of not more than one month:

Provided that if the Applicant, his guardian or Non-Applicant, as the case may be, requests to
send the same by post, the committee may send the same by registerad post.

(2} Verification Committee shall maintain details of the verified Certificates in Form-~5E.

18 Procedure where Verification Committee is not satisfied with the documentary evidence.- (1)

Where the Verification Comumnittee is not satisfied with the documentary evidence annexed with
Application, it may, within fifteen days from the date of receipt of application or within fifteen
days of reference by Non-Applicart shall inform the Applicant or Non-Applicant, it any, stating
the reasons of non-satisfaction thereby and shall give the Applicant, an opportunity to be heard:
Provided that the Verification Commuttee shall complete hearings in not inere than three
months and in case whcre the Committee is of opmion that the Certificate seems to have been
obtained wrongly or fraudulently it shall forware the crigina certificate alony with relevam
documents and its findings to the Scrutiny Comneitee for inquiry under Ruie 23 and shad also
* iuform the Applicant and Non-Applicant, it any.
(2) Verification Committee shall maintain details of forwardea certificates 1o the Scrutiny Committes

ii: Form-8F.
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Chapter IV
Inquiry, Cancellation and Forfeiture of Certificates

Registration of the Cases by High Power Certification Scrutiny Committec.- (1) The Higher

Power Certification Scrutiny Committee shall register the referred cases by Verification Committee

or by the Stat'e Government or by the state Government in Form-5G.

Inquiry of the Case through Vigilance Ceil. - (1) The Scrutiny Committee shali forward the
Certificate and copies of all relevant docéments in cases referred to it by Verification Committee
or by the State Government or any other authority in Form-6A to the Vigilance Cell constituted
under Deputy Superintendent of Pelice;

(2) The Deputy Superintendent of Police through subordinate Police Inspector shall inquire into the
case and inform Scrutiny Committee accordingly;

(3) Police Inspectdr of Vigilance Ceii shall -

(a) search places of local residence, domicile and general residence of Applicant or the city,

town or village of his origin before migration;

{b) ascertain the truth regarding the Social Status as claimed by the Applicant or his parénts or
his Guardian, as the case may be, on the basis of public documents;
(c) verify the informatior stated in the application submitted to Verification Comnmittee by the
~ Applicant on the basis of relevant public documents and reliable private documents;
(d) obtain information from Village Kotwar, Village Sarpanch, Halka Patwari, Local Ward
| Member, Other Public Representatives, Local Gazetted Officers, such local members
aiready having a Certificate and who are knowing well the Applicant and if any of them
agrees to record his oral statement then he shall record his statement acéurdingly or shall
request important witnesses to give their statement on oath and in case they agree, shall
obtain the affidavit accordingly and give a copy of the same to the witness concerned;
(e) give an 6pportunity to the Applicant himself and parénts of the Applicant and shall record
_ the statement of witnesses indicated by them or shall obtain their affidavits;
- (f) if during the examination it is found that the Applicant' or any other person has maliciously
forged the document, after getting the photocopy of the relevant pages, seize the document
~with the help of local police and shall seal and send the document to Députy
Superintendent of Police of Vigilance Cell and shall a receipt and copy of the sent, to the
authorities having custody of the documents; -
v(g) submit Ahis report along with all documents to the Deputy vSuperintendent of Police after

\

completing the investigation.
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@) Deputy Superintendent of Police, after obtaining necess. |~ mission of the Scrutiny Committee
shall send the document seized by the Police Inspector* : forensic test and to handwyiting expert
along with appropriate noting.

(5) The Deputy Superintendent of Police shall submit the In guery Report containing his clear opinion
regarding social status of the Applimm, along with docun. s received from Police Inspector
and conclusions of forensic and handwriting expert to the Scrutiny Committee.

(6) The Scrutiny Commiittee shall examine such report and 1a case it finds any deficiency in the
report shall revert the same to the Vigilance Cell after indicating such deficiency and may direct
for inquiry on specific issues. '

(7) Police Inspector and Deputy Superintendent of Police shalt maintain details of above mentioned
investigation of the cases in Ferm-5t1.

Action on the Report of Vigilance Celi- (i? if in the Inquiry Repbrt of Vigitance Cell, claims
regaxding social status of the Appiicant hus been reported as just and proper then there shall be no
furter eclion needed by the Scrutiy; Commitiee and it shall intimate accordingly to the
conoemeq vertficaton Cusunittee or the Stata Government, as the case may be, and to the
Applicant. ’

(2} If the matter is referved by the State Gavernment, the casc shall be filed/ciosed at the State
Govemment level with intimation to the Applicant and if the matter has pecn referred by the
Verificetion Committf:e* thea the Verilication Committee after due verification in the manner
provided under Rule 17 shall send the Griginal and Verificd Certificate to the Applicant or Non-
Applicant, as the case may be.

Inguiry by High Power Certificatien Scrutiny Commmee- (1) Where the Scrutmy Comnnittee is
not satisfied with the social status claim of the Applicant, according to the inquiry Report of the
Vigilance Cell the committee may through registered post shall issue a show-cause notice
Apnlicant in prescribed Form-6R along with report of the Vigilance Cell and the copy of such
notice shall also be given to the Non-Applicant (if any) alsn.

(2) Aiter on receiving the reply of the Applicant, the Scrutiny Cormmitiee siall convene a meeting
wherein 1t shall direct the Applicant to pruduce his/her Certificate in original ase Applicant

. shall be given adequate opportuniiy of heariing and procucing evidence.

{3) The Scrutiny Comminee shall also issue a pubiic notice regarding the hearing, which shall be
widely publicized in the w."illage or announced by best of drum, advertisement or through' some
other convonient means, so that any person or institution miay support or oppose the applicant's
claim and such person or institution shall aiso be accorded an opportunity of hearing and

producing evidence, if any.
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(4) After giving reasonable oppottunity of hearing to the Applicant or to his guardian (in case the
| applicant is not an adult), Scrutiny Committee' may conduct such inquiry, so as to consider the
claim and other objections.

(5) Scruti_n_v Committee may send the notice or summons for service to the Tehsildar, Additional

Tehsildar, Nayab Tehsildar, who shall serve the notice in the manner as directed in Form-6C.

Decision of the Scrutiny Committee and proccedings thereafter.— (1) After hearing bo'h the

sides in support and against the claim, the Scrutiny Committee on being satisfied with regarding
 the genuineness of the claim of the Appiicant shall direct the concerned Verification Committee
to issue a Verification Certificate, if applied so.

(2) If after hearing the Applicant regarding his claim of Social Status Certificate the Scrutiny
Commxttee, comes to the conclusion that the clalm of the Apphcant is not genuine, it may pass a
reasoned order and cancel the Cemﬁcate

(3) The Scrutmy Committee while passing order under sub-rule (2) shall authorise an officer of the

' employer, educational institution, local authority, the Central Government or the State
' Government to fifc corhplaint under sub~seétion (2) of section 10 of the Act and forward attested
copies of"ﬁll documents related to the case to such officer for further proceedings.

(4) The Scrutiny Committee while passing order under sub-rule (2) of this Rule shall issue
instruction to the concerned Collector to investigate, whether ‘the the Competent Authority
knowingly or having knowledge .that such certificate was false has issued such False Social
Status Cetificate or any other person has abetted such offence and the Collector shall forwafd his
report to Lae State Govcmmcnt, within three months.

(5) The Scrutiny Committee after passing the order of cancellation of False Social Status Certificate

. shall confiscate it and details shall be entered in the register as prescribed in Form-5I and such
Certificate shall be impressed as “Cancelled and Confiscated”.

(6) Copies of the order passed by the Scrutiny Committee shall be sent to the Non-Applicant, if any,
and to the Applicant by registered post immediately after passing such order. If the Applicant or

.. .. any other person present in the oifice demands copy of the order, the same shall be supplied to -
the person on payment of appropriate fee.

Action against false Certificate holder.- _The officer of the public emp;oyer, educational institution

- or a statutory body, the State Government or Central Government as the case may be, who is

authorised by the Scrutiny Committee shall on the basis of the attestéd copy of the decision passed

by the Scrutiny Committee; Shall file a written complaint in the_ Police Station under sub-section (1)

_of Section 154 of Criminal Procedure Code, 1973 (Act no.2 of 1674) against the said False Social
Status Certificate holder. | |
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Action against the abeﬁtor an&?i;mpetent Authority issuing False Secial Status Certificate.-
The Collector of the concerned district shall file written complaint against the Competent Authority

issuing False Social Status Certificate and the abettor of the offence.

CHAPTER V
MISCELLANEOUS

Procedure for issuing duplicate of Certificate and Verification Certificate- Where an original
certificate or verification certificate reiating to an Applicant has been lost or stolen or destroyed due
to natural calamities like floods, earthquake etc ar on request and after dépositing feé as prescribed
by the State Government, Competent Authority or Verification Committee as the case may be, may
issue the duplicate on the basis of original document kept in such office. There shall be a clear
mention of “Duplicate Copy” on such Certificate or Verification Certificate.

Naetice regarding Issuance, Verification or Cancellation of Certificate- (1) Competent Authority,
Verification Committee and Scrutiny Commiitee, as the case may be, shall display the information
regarding issuance, verification or cancellation of Certificate every month, before the Fifth day of the
month on the office Notice Board and shall also send the information to local autonomous
institutions and bodies, municipal corporation, municipality, village panchayat etc. for their records
and shall also send the information through District Information Centres, in order to display it on
ascertained website.

(2) Competent Authority shall aiso send the information regarding jssue of certificate and
cancellation of applications, every year by 31" December to the, 'étate Gaovernment, in prescribed
Form-7A. | | | |

(3) Verification Committee shall send the information regarding verification of certificates,
cancellatioﬁ of application, cases forwarded to £ utiny Committee every year by 31" December to
the Statc Government, in prescribed Form- 7B. ' d
(4) Scrutiny Committee shall send the information regarding inquiry on the complaints referred by
the State Government and Verification Cgihmittees and cancellation of Certificate, every year by 31"

December to the State Government in prescribed Form-7C.

By order and in the name of the Governor of Chhattisgarh,
MANOJ KUMAR PINGUA, Secretary.

L it ggA
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+ 0:) ﬁ)f P ;‘is
- Form- 1A
(See Ruie 3(1))
Application For Social Status Certificate

To,
Competent Authority,
Sub-Division................. District......cceeenveenn.
Sir,

I beg to state that in order to avail facilities given to Scheduled Castes/Scheduled Tribes/Other
Backward Classes, I/ my son/daughter requires Certificate of Social Status. In this éonnection
following information is being submitted, namely:-

1 . Name of the Applicant
Father’s Name of the Applicant
Applicant’s marital status: v Married/Unmarried
Name of the Husband (in case of female applicant)
Date of Birth of Applicant
Caste (For SC only)
7 - Present Address in full: Mohalla/Ward

[« NN T R A

8 Permanent Address in fuil: Mohalla/Ward
Village/Town/City.............. -
BIOCK.....roro. Tehsil..ooorn... -
DiStrict....vurvenn.. '

S Applicant’s Date of Birth:
(a) if before 10/03/50 for SC and 6/9/50 for ST; Mohalla/Ward
{b) it before 26/12/84 for OBC Village/Town/City

then. place‘ of birth of applicant; or if after these dates then Block....... Tehsil.........

permanent resigential address of his Father/Ancestor - District........ State.........
10 Head of the Family residing on the above-mentioned address Name.....................

on the above-mentioned date. : . Relation with the

Applicant.........cccccvereeen.

Y
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11 Details of the places where the Applicant/his father/ancestors
have stziyed ffom 10/08/1950 (with respect to SC),
6/09/1950  (with 1‘é§pect to : ST) and - 26/12/1984
“(with respect to OBC) till the present day

12 Applicant’s Caste/ Tribe (including sub-castc) -

13 Whether it is Vprescribed for the State or the District vide .
Notification dated 26/12/1684, as amended for OBC under
Madhya.  Pradesh Reorganisaiion Act, 20007
If yes, its serial number

i4  Attach attested copies of the following documents: Details of the atta hed
o _ documents
(1) Below-mentioned documents of Applicant’s father/ancestors

mentioning their casie:-

(a) Re senue document of ancestors (case fiie);

(b) Jama-Bandi {Survey) or Girdawari bl;

(c) Seate Set.tie::ﬁc:xr; OR

(d) DocLmnewnt of Rights (1924); OR .

&) Survey of dorest Denartnent/Focest Kights Certificate; OR
-(f) Admiission B gister of educatinal institetion, QR

(g) Register of Birth or Death; OR

(hy National Registey of Citizens (1949 OR

(1) Jopy of Cawxte Certificate, iscued carlier 1o Father, Ancestor
or a relanve; OR

(17 Ceusus (1531

(2)  Such domicile cariificar or any other documaznt verifying that

ancestors of the appiicar: were residing w e geographical

. limits of Chhattisgarh hefore the dote (/0671950 (Scheduied
Castes), 6/0¢/ 1950 {E;chcduiéd Tyibesy or 6/12/1984 (Other
Backward C!:isseé);

(3) .Family Tree commencing from ancesiors to Caste certificate Yes/No
holder as gbtained hv Patwari.

(4) If applicant’s father is/were an employee of State Government '
and ia relation to SC/ST/OBC, before dated 10/08/1950, | . Yes/No
06/06/1850, 26/12/1984 where resident of existing State of
Madhya Pradesh and werc sliocaled to the State of

Chhattisgarh on Siate Reorganization, related documents
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(5) If the applicant belongs to OBC and his father/mot!gxer Yes/ino
is a government employee, document’ verifying their
post and ' income Acertificaté ,
or copy of Form 16 of the preceding financial year.

(6) Envelope having full and legible address of the Applicant | Yes/No
bearing adequate postage stamps (in case the certificate is |
desired through post)

(7)  Affidavit of the Applicant (prescribed in Form 2A) Yes/No

I hereby solemnly affirm that the information contained in the application is true and correct to

the best of my knowledge and betief,

(Applicani’sv Signature)
Place:

Date:
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Form-1B
[ see Rule 15 (1) ]

Office of the.....ceeeviiriiircecinn,
SINo...cceerenee Date...........
To,

Chairman

District Level Certificates Verification Committee

District....coovevieerencncnnen. , Chhattisgarh.

Sub.: Verification of Social Status of Shri/Smt./Ku .........c.... i, , S/0,/D/o,W/o,

.............................. L residentof.....................-Teg : . '
Ref.: Social Status Certificate No................ , dated.......... , issued by Competent Authority

..................... District......ccccecenneen.

Sir,

SHIY/SML/KY oo R . SI0/DIOWIO, e e ,
resident of ..................... , was appointed/admitted/elected/selected against posts/seat reserved for
Scheduled Castes/Scheduled Tribes/Other Backward Classes in this institution/local
authority/department on the basis of Social Status Certificate No................ , datcd.......... , issued by
Competent ‘

Authority, .....iccoerveecnne District........ooveeenee
2. On the receiving a complaint that the Certificatc has been wrongfully or fraudulently

obtained, it is hereby decided to get the above Certificate verified by the District Level Certificates
Verification Committee.
3. Original/Attested copy of the Certificate of Shri/Smt./Ku ........................... is enclosed
herewith. Kindly verify the above Certificate in prescribed manner and time and report the tindings to
this office. '
4. If Committee finds any prima-facic evidence, that the above Social Status Cettificate was
" obtained wrongfully or fraudulently, kindly intimate, so that the concerned applicant may be directed
to produce before you evidences in support of his claim.

Eucl: As above (Original/Attested copy of Social Status Certificate)

Signature
Name and Seal
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- Form- 1C
[ See Rule 16(3&4) ] |
Application before District Level Certificates Verification Committee
To, '
The Chairman,

District Level Certificates Verification Committee,

Sub: Regarding Verification of Scheduled Castes/ Scheduled Tribes/ Other Backward Classes Certificate
Sir, |

-

I, the  undersigned ,  Father/Husband’s  Name

Post , Départment hereby present the Social Status Certificate (original/copy) of
Mr/Mrs/Ms (Applicant’s Name), Husband/Father’'s Name for

verification acc'ording to the guidelines of Verification Committee/Noh-Applicant

(Public Planner/Educational Institution/Constitutional Unit/State Government/Central Government). I attach

r'd

the following documents for the verification of claim of Mr./]frs./Ms.
1 Applicant’s name and sui‘naiﬁe
2 Name and surname of Father of the Applicant
3 Name and Surname of Father’s father (Paternal
Grandfather) of the Applicant
4  Name and surname of Mother of the Applicant
5 Name and Surname of Mother’s father (Maternal
Grandfather) of the Applicant -
- If Applicant is a lady, hér Husband’s name and

6 Surname .
7 Applicant’s Date of Birth:

8 Place of Residehce-

S.No. - Place of Mohalla/Ward | Village/Town/City | Tehsil | District | Date or
Residence number ' and Year of

State Residence

1. | Applicant’s
present place of ' ' : \
residence

2. | Applicant’s place
of residence in - .
State of
Chhattisgarh
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of Birth is on or

If Applicant’s Date

before 10/08/1950
(SC)/ 06/09/1950
(ST)/ 26/12/1984
(OBC), then
His/Her permanent
address on such
date '

If Applicant’s Date
of Birth is after
10/08/1950 (SC)/
06/09/1950 (ST)/
26/12/1984 (OBCQ),
then His/Her
Father/Ancestor’s
permanent address
on such date

"1 Place of Residence

of Applicant’s
Father in :
Chbattisgarh State

| of Applicant’s

Permanent address

Paternal
Grandfather -
Residence

9. Educational Information:

S.No. | Applicant’s Educational Primary Secoﬁdary Higher Untversity
: * Information . Secondary -
(1 (2) 3) “) (5) (6)

" 1. | Yeer of Education |
2. | Name of Institﬁtion "
3. | Village/City/State
4. | Block/Tehsil
5. District/State
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S.No. E&ucat onal Information Primary Secondary Higher University: | Hior
of Ay slicant’s Father . Secondary
¢y (2) €) ) (5) )
1. | Yearof Eéucation
2. | Name ¢ f Institution
3. | Village 'City/State
4.  Block/ ehsil
5. Disfric? ‘State il
S.No. | Educat onal Informat.ion Primary Secondary Higher University
of ApDIicant’g. Mother Secbndary
(1 (2 3) @ &) ()
I. | Year of Education .
2. | Name cf Institution N
3. | Viilage City/State
4. | Block/ ehsil . a
5. | Dustric* State
S-No. ‘Educat onal Information Primary Secondary Higher University
of Ap icant’s Father’s Secondary
~ Father
(D) @ 3 @ ) ©)
I. | Year of Education
2 Name of Institution
3. Véilége City/State d
4 Biock/Tehsii
5. | District ‘State
10. Information relating to Property:
S.No. !mmovable Area | PHN. | RLC | Tehsil/District Year of
property/Agricultural ' obtaining/buying
Land/House/Shop/Others property
(1) @ : 3) “ ) (6) (7
I. | G Applicant’s Father’s .
2. 2): /;ppiicant’s Paternal
Grandfather’s-Name
3. | Oz Applicant’s Maternal
Grandfather’s Name
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Fl 1. Informgation felating to Caste:

S.No. Relative Caste Sub-Caste Clan Cian Sign Line
‘ (Gotra) (Gotra (Totem)
Chinnha)
4] @) 3) “) (&) (6)
1. | Applicant’s Father
2. | Applicant’s Mother’s
Father
3. | If Applicant is a Lady,
then her Husband , ) i

12. Information relating *, Occupation:

29.

Details of Applicant’s Relatives

1

S.No. | Relative Traditional Occupation | Present Occupation
JOMEY))] 3) @
1. | Applicant’s occupaticn
2. Occupation of Applicant’s Father
3. | Occupation of Arnlicnnt’s Paternal !
' Grandfaiher -
4. ! Occupation of Applicaiii's Maternal
i Grandfather L
5. { Occupation of Azpiicn~’s spouse
13.  Applicant’s Mother tongue -
14. If Applicant’s caste has - “zparate  dialect, then
' came of the dialect
15. ¢ Applicant’s Caste has . God/Goddess the:: name of
, *+e God/Goddess '
16. Name of important Gods Goddesses of Applicant’s
caste
17." Name of Folk Dances of Applicant’s Caste
18. Name of Folk Songs of Applicant’s Caste
19. Name of important festivals of Applicant’s Caste
20. . Whether matrimonial relation with son/daughter of
father’s sister is permitted in Applicant’s Caste?
21. - Whether matrimonial relation with son/daughter of
mother’s brother is permitted in Applicant’s Caste?
22. Whether custom of Bride-Pricing is prevalent in
Applicant’s Caste?
23.  ‘Whether custom of dowry is prevalent in Applicant’s
Caste? -
24. Name of those Castes/Clans with whom marriages of
Applicant’s Caste/Clan are possible -
25. Name of those Castes with whom Applicant’s Caste
“has the relation of Roti (Bread) ‘
26. © Name of Castes those are equivalent to Applicant’s
Caste
27 Applicant’s Religion
28  Religion of Applicant’s father
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S.No. Detail Father’s Mother’s | Husband of | -Husbaitthbft +0i1BW§ff‘éf¥§ A1
Brother Brother Mother’s Father’s Father
(Paternal (Maternal Sister Sister (Father in-
Uncie) Uncle) law)
&Y 2) 3) G 5) (6) M
1. Name .
2. Caste
3. Sub-Caste
4. Clan (Gotra)
5. Occupation
6. Village/Town of
‘Residence
7. Tehsil
8. District

30. Attached documents:

(1) Below-mentioned documents of Applicant’s father/ancestors

merntioning their caste:- -

a ‘Revenue document of ancestors (case file)
b Jama-Bandi {(Suivey) or Girdawari bl

¢ Stae éettlement; OR

d  Document.of Rights (1954); OR

e Survey of Forest Department/Forest Rights Certificate; OR

f Admission Register of educational institution; OR

g - Register of Birth or Death; OR

h National Register of Citizens (1949); OR

i Copy of Casie Certificate, issued earlier to Father, Anccstor or
a refative; OR

] ensus (1031 );

2 Such domiciie certificate or any other document verifying that

ane stors of dhe applicant were residing in the geographical
iimuts of Chhattisgarh before the date

- 1URI8779540 (Scheduled Caste), 6/09/1950
(8. .duled Tribe) or 26/12/1984 (Other Backward Class).
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3 Family Tree cdmmencing from ancestors to Caste certificate Yes/No
holder as obtained by Patwari. |

4 If applicant’s  father .is/wére an employee of Yes/No
| State Government and in relation to SC/ST/OBC, before dated
10/08/1950, 06/09/1950, 26/12/1984 where residznt of existihg
- State of Madhya Pradesh and were allocated to the State of

Chhattisgarh on State Re-Organization, related documents.

)]

If the applicant belongs to OBC and his father/mother is a Yes/No
government employee, document verifying their post and
income certificate or copy of Form 16 of the preceding

financial year.

6.  Envelope having full and legible address of the Applicant Yes/No
_ bearing adequate postage' stamps v '

(in case the certificate is desired through post)

=~

Affidavit of the Applicant (prescribed in Form 2A)  Yes/No

I hereby solemnly affirm that the informatton contained in the application is true and correct to the
best of my knowledge and belief |

(Applicant’s Signature)
Places

Prate:
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Forlﬁ- 2A | oY araaiaaios 091 limsd £
[ See Rule 3(3)a) |
Affidavit for issue of Social Status Certificate

I Mr/Mrs/Ms. , son/daughter of ~ ,aged [ Affix pzissport size
Year , occupation . resident of - B
Tehsil , District ‘ , State hereby solemnly photograp

affirm the following :-

1. That T have applied for the issuance of Social Status Certificate before the
Competent Authority in Form 1A.

‘Signature of

2. That I have, according to the prescribed form, attached the copy of applicant
documents along with the application letter before the Competent. Authority.
The document mentioned above has been obtained lawfully by the person(s) authorized by me and I
have not made any unauthorized amendment/omission/change whatsoever of any kind in the
document mentioned above or its original copy by me or my well-wishers and according to the best of

my knowledge, the above-mentioned document/documents have not been concocted with any
malicious intention. ‘

3. That I have attached the family tree showing relation with those relatives whose validity certificates
have been attached with this application.

4. 1 hereby declare that, in pursuance of obtaining the Social Status Certificate, the information
rendered by me in the Application presented in the prescribed form before the Competent Authority,
is true to the best of my knowledge and belief and if such information is found false or incorrect, then
proceedings in accordance with Section 8-13 of Chhattisgarh Scheduled Castes, Scheduled Tribes and

Other Backward Classes (Regulation of Social Status Certification) Act, 2013 shall be initiated
against me.

Signature
Name of the Applicant
/
_ _ Verification
I Mr/Mrs/Ms __son/daughter of____ ___hereby verify that the statements

mentioned in Clause 1 to 4 of this affidavit are true to the best of rhy knowledge and belief, and I

verify them in full consciousness.

~ -!

Signature

Name of the Applicant
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Form- 2B
[ see Rule 15(1) ] |
Affidavit by Person appointed, admittéd? elected, named or nominated on the Reserved Seat

1, Mr/Mrs/Ms , Son/Daughter of Mr. : , Aged , Year )
Occupation , Resident of , Tehsil , District ., State
solemnly state the following: :

(1) 1 have submitted an Application for the post/seat/benefit/service reserved for Scheduled Castes/
Scheduled Tribes/ Other Backward Classes.

(2) My appointment/ admission/election/naming/nomination have been made under the reserved
post/seat.

(3) I have submitted my Social Status Certificate issued by Competent Authority
(name and post of authorized officer) certifying that I belong to Scheduied Castes/ Scheduied Tribes/
Other Backward Classes

(4) The Social Status Certificate submitted by me has been issued by the prescribed cfficer and
through prescribed process and in order to get such cestificate, all information rendered by mé to the
Competent Authority is true to the best of my knowledge and belief.

(5) In case a complaint is received in connection with abave mentioned Certificate that Certificate has
been obtained fraudulently or wrongly and if on this basis or otherwise, suo moto, an inguiry is held
by the District Level Certificates Verification Comimittee regarding my Social Status or the Social
Status Certificate is referred for inquiry to the High Power Certification Scrutiny Committes and if the
above committee or committees after inquiry and decision pass an order stating that Certificates has
been obtained wrongly or fraudulently, my appointment/admission/eiection selection, profit given,
facilities given, as the case may be, can be cauncelled/teiminated/exciuded with immediate effect by
the non-applicant (name of concemed public empleyer/feducational {ustitution/statutory body/ State
Government/Central Government) —, and I shall be liabie to refund the amount spent on
such appointment/ admission/election/selection/profit /faciiities given eic. and the above-mentioned
amount may be recovered as arvears of {and revenue, and 1 shall aisc be liable 1o action prescribed in
Section 8-13 of Chhattisgarh Scheduled Castes, Scheduled Tribes and Other Backward Classes
(Regulation of Social Status Certification) Act, 2413,

dignature

Verification
I Mr/Mryv/Ms son/daughier of . . berehy verity chat the statements
mentioned in Clause | to S of this affidavit 7 e trie ta the Py ol mv Voo eve and 200, s |

verify them ia full consciousness.

SIENAINC
o o e s bremt
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Form- 2C
[see Rule 16 (3 & 4)]
Affidayvit to be filed before District Level Certificates Verification Committee

1, ' , son/daughter/wife of ' , aged » [ Affix passport size
Year , occupation , resident of : , Village ,

Tehsil , District , State , hereby solemnly photograph
affirm that:

1. T have applied for verification of my social status certificate before District

Level Certificates Verification Committee in prescribed Form and in support

: . s e Signature of
of my claim, I hereby present this affidavit.

applicant.

2. T have attached with my application, copies of the documents required
under Sub-Rule (3) of Rule 3 in prescribed Format to verify Social Status Certificate before District
Level Certificates Verification Committee. Above mentioned documents have been obtained by me
legally from Competent Authority/authorities and I or any of my well-wisher have not made any
correction/change/rectification and to the best of my knowledge and belief no forgery has been
committed in such document/documents.

3. I have attached the family tree showing relation with those relatives whose valid caste certificates
have been attached with this application. :

4. I hereby declare that the information given by me in the prescribed format before social status
certificate Verification Committee for verification of social status certificate is true to the best of my
knowledge and I understand that in case the same is found false at any level, an action under Section

8-13.of Chhattisgarh Scheduled Castes, Scheduled Tribes and Other Backward Classes (Regulation of

Social Status Certification) Act, 2013 can be initiated against me.

Signature

Piace
Date

Verification
I _ son/daughter/wife of hereby verify that the statements
mentioned in Clause 1 to 4 of this affidavit are true to the best of my personal knowledge and belief,
and I verify them today on , place , Chhattisgarh under my signature.

. %

Signature
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Form-3A
(See Ruie 5)
Office of the Competent Authority
_ Division ___ , District -, Chhattisgarh
Ynward No. : Dated

Acknowledgement of Application [Receipts]

 (Original copy of the memo should be given to the applicant and its counterfoil be maintained in the

_ office)
Received today - an application to issae a Social Status Certificate from Mr/Mrs/Ms
‘ _ son/daughter/wife of ____ aged . Year _ occupation
resident of . Tehsil District State . Following documents have

been received in original/atiested copies thereof along with application :-
(1) Following document of the Applicant or Applicant’s father/ ancestors mentioning his caste:

(I) Reveaue document of ancestors (case file); -

(I Jama-Bendi (Survey) or Girdawaii;

(IHI) Stcoe Setlement;

(IV) Document of Rights (1954);

(V) Census (1931);

(VI) Survey of Forest Department;

(VII) Naticnal Register of Citizens (1949);

(VIH) Register of Birth or Death;

(IX) Admission Register, in case father or ancestors were literate;

(X) Caste Certificate, issued earlier to Father, Ancestor or a relative;

(XI) Any other document which proves the caste, as claimed by the applicant;
(X1D) ‘

(2) Such document duly attested copy or copies of the documents verifying that his ancestors were
residing in the geographical limits of Chhattisgarh on or before the date of Presidential Notification or
date of notification in relation of Other Backward Classes, as the case may be;
(3) Family Tree given by Patwari menticning from ancestors to Applicant. .
(4) Affidavit of Applicant or his Father or his Legal Guardian in prescribed Korm-2A (in origimat).
(5) Documents showing that parent of the applicant are officer/employee of the State Government and
on or before the date of notification of Presidential Notification and weie resident of present Madhya
Pradesh and on reorganization of the then State of Madhya Pradesh they have been allocated to State
of Chhattisgar".

(6) For Other Backward Classes, income certificate of father for preceding financial year or certified
copy of Form 16.

(7) Envelope having appropriate postage stamp and complete and legible address.

Signature and seal of recipient

~x
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Form-3B
| (see Rule 5)
Office of the Competent Authority
Memo for Return of Application [Return Memo]

(Original copy of the memo should be given to the applicant and its counterfoil be maintained in the office)

Seriai No. : _ Date:
The appiication to issue Social Status Certificate by Mt/Mrs/Ms son/daughter of
resicent of facks following documents. Hence, it is hereby directed that the following

doct meats marked as (@) be submitted with the application, so that proceeding to issue social status
cerufic. te can be intiated:-

}y. Futewing document of the Applicant or Applicant’s father/ ancestors mentioning his caste:

I K\« :document of ancestors (case file);

(Iiy onew Bandi (Sutvey) or Girdawari;

(11 . Settlement;

(VL oo onent of Rights (1954);

(vil o~ (1931);

\NIvoo - vof Forest Dcpaltmem,

(V1:  -.onal Register of Citizens (19493

(VII', (waster of Birth or Death; :

(IX' A- 1+, .sion Register, in case father or ancestors were literate;

(X)C.t Jertificate, issued earlier to Father, Ancestor or a relative;

(M1 A= cther decument which proves the caste, as claimed by the applicant;
(I8 __ '

(2) Stch - scumeni should be duly atiested copy or copies of the documents verifying that his-
ancest s ere rasiding in the geographical limits of State of Chhattisgarh on or before the date of
Presidents . Not fication or Date of Notificaticn relating to Other Backward Classes, as the case may
be. : .

(3) Famil, Tree given by Patwari mentiozing {rom ancestors to Applicant.

(4) Affidas . of Applicant or his Father or his Legal Guardian in prescribed Ferm-2A (in original).

(5) Docn neats showing that parent of the applicant are officer/employee of the State Government and
on ot helese the date of notification of Presidential Notification were resident of present Madhya
Prades!y and J tor reorganization of the then State of Madhya Pradesh they have been allocated to State
of Chha tisgarh.

(6) For {her Bachward Classes, income certificate of father for preceding financial year or certified
copy ofp e 10 : '

(7Y Emve.o . davng appropriate postage stamp and complete and legible address.

Signawcr.  the Applicant ' Signature of the Authority
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~ Form-3C
(see Rule 6)
Inability Memo
(This form shall be printed on-the back of Form 2B)
To, ffix passport size
. 1otograph
Competent Authority photograp
Sub-Division
District
Subject: Regarding inability to make available necessary document for issue Signature of
of Social Status Certificate. applicant.
Sir,
I (Name of the Appficant) son/daughter of __ Post Resident of
Solemnly affirm that I have arrlied for
Social Status Certificate on (Date) with Receipt No, But I am: not able 1o make

available the required docuiacentary evidence under suh-rule (3) of Rule 3 to substantiate my claim
because:

(1) Nobody is/was literate amongst my Father or Ancestors or blood reiatives of my Father;

(2) My Father or Ancestors or Blood relatives of my father did not have any immovable

property and there is no document available regarding such immovable propersty;

(3) There is no entry regarding my father or ancestors in the public documents required under

Rule 3;

(4) 1do not possess any document could be used as a proof;
‘Hence I request you to issue Social Status Certificate after making inquiiy under Rule 8 on the basis
of the affidavit submitted by me. I shall submit before authority required informaticn at the time of
inquiry, I shall present myself on the date fixed by him and shall give full cooperation to seek
presence of desired persons to support my claim. '

Signature

Verification

I M1/Mrs/Ms ' son/daughter of | hereby verify that the statements
mentioned above in this affidavit are true to the best of my knowledge and belief, and I verify them in
full consciousness. '

Signature

Name of the Applicant
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Form-3D
[ see Rule 16(2) ]
Office of the District Level Certificates Verification Committee
District __, Chhattisgarh
Inward Ne. Dated __

Acknowledgement of Application {Receipt]

(Original copy of the memo should be given to the applicant and its counterfcil be maintained in the

office)
Received .today an application for verification of Social Status Cextiticate from Mr/Mrs/Ms
' son/davghtes/wife of aged Year occupation ’
resident of __ Tehsil District State

Following documents have been received in original/attested copies thereof along with application :-

¢1). Following document of the Applicant or Applicant’s father/ ancestors mentioning his caste:
{I) Revenue document of ancestors (case file);
(I} Jama-Bandi {Survey} or Girdawari;
(11} State Settlement;
(IV) Document of Rights (1954);
(V) Census (19311
(V1) Survey of Forest Department;
(VII) National Register of Citizens {1949;
(VIII) Register of Birth or Death;
(IX) Admission Register, in case father or ancestgors were literate;
(X) Caste Certificate; issued earlier to Father. Ancestor or a relative;

* «XI} Any other document which proves the caste, as claimed by the applicant;
X7 '\
\A».L 3

(2 Such document or duly attested copy or copics of the documents verifying that his ancestors were
residing in the geograchical limits of Chhattisgark on or before the date of Presidential Notification or
date of notification relating to Other Backward Classes, as the case may be;
(3) Family Tree given by Patwari mentioning from ancestors to Caste Certificate holder/ Social Status
LCertificate holder.

(4) Affidavit of Applicant or his Father or his Legal Guardian in prescribed Form-2A. (in original).
(5) Documents relating to parent of the applicant showing that they are officer/femployee of the State
Government and on or before the date of Notification of Presidential Notification were resident of
present Madhya Pradesh and on reorganization they have been allocated to State of Chhattisgarh.

(€} For Other Backward Classes. income certificate of father for preceding financial year or certified
copy of Form 16.

(7} Envelope having appropriate postage stamp and complete and legible address.

Signature and seal of recipient
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Form- 4A(1)
(see Rule 9)
OFFICE OF COMPETENT AUTHORITY -
- Division District Chhattisgarh
'B_ook Ne. - : . ‘ Date:
Serial No. ‘

SOCIAL STATUS CERTIFICATE
(For Scheduled Castes)
. {On sky-blue paper)

It is hereby certified that Mt/Mrs/Ms son/daughter of resident of

village: __ _Tehsil _ District __~_ , belongs to caste and

according to Article 341, such casté is included in connection with the State of Chhattisgarh as
Scheduled Caste and such caste is mentioned on the serial number ' of Schedule 3, under

~Section 19 of Madhya Pradesh Reorganization Act, 2000. Therefore, Mt/Mrs/Ms

son/daughter of belongs to Schedule Caste.

2- This certificate fias been issued under the provisions that in case the District Level
Cenificates Verificasion Committee or High Power Certification Scrutiny Committee during its
: L

inquiry/inspection fids the claim submitted by Mr/Mrs/Ms : is false or fraudulent,

the certificate shall be deemed to be cancelled with immediate effect and notwithstanding contained
dnytbmg under any other law for the time being in force, action shall be initiated under Section 8-13
Qf‘dxe:&ﬂmﬁsgaﬂf&heduled Castes, Scheduled Tribes andv Other Backward Classes (Regulation of
Social Status Certification) Act, 2013. o |

' , ~ Signature
R R A T T R iR - ‘ Name of Certifying Officer
Ca g e v o v : Designation/Seal
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Form- 4A(2)
(see Rule 9)
~ OFFICE OF COMPETENT AUTHCRITY
Division __~~~  District_  Chhattisgarch
Book No. , Date:
Serial No. _
SOCIAL STATUS CERTIFICATE -
- (For Scheduled Tribes)
' {On fight-pink paper)
It s hereby certified that Mr/Mrs/Ms . son/daughter of __ , resident of
viliage Tehsil District , belongs to tribe and

according to Article 342, such tribe is inciuded in connection with the State of Chhattisgarh as
Scheduled Tribe and such tribe is mentioned on the serial number of Schedule 3, under

Section 20 of Madhya Pradesh Reorganization Act, 2000. Therefore, Mr/Mrs/Ms

soﬁ/daughter of ] belongs to Schedule Tribe.

2- This certificate has been issued under the provisions that in case the District Level
Certificates Verification Committee or High Power Certification Scrutiny Committee during. its

inquiry/inspection finds the claim submitted by Mr/Mrs/Ms i is false or fraudulent,

the certificate shall be deemed to be cancelled with immediate effect and notwithstanding. contained
anything under any other law for the time being in force, action shal} be initiated under Section 8-13

of the Chhattisgarh Scheduled Castes, Scheduled Tribes and.Other Backward: Classes (Regulation. of '
Social Status Certification) Act, 2013 |

, Signature:
Name-of Certifying Offtcer
VhA ek st e ] ’ T DESignaW
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Form- 4A(3)
(see Rule 9)
OFFICE OF COMPETENT AUTHORITY
: Division District Chhattisgarh
Baok No. ' Date:
Serial No.
‘SOCIAL STATUS CERTIFICATE
(For Other Backward Classes)
(On light-yellow paper)
It is hereby certified that Mr/Mrs/Ms son/daughter of ‘ resident of
villagé . Tehsil District , belongs to caste. This caste
~ has been recognized as Other Backward Classes vide

Notificatidn no. F-8-5/25/4/84 dated 26" December 1984, as amended from time to time by subsequent

notifications, and this caste is mentioned at scrial 110, as Other Backward Class of Chhattisgarh
State. Therefore, Mr/Mrs/Ms son/daughter of belongs to Other
Backward Class.

2- This is also certified that Mr/Mrs/Ms does not belong to the category of creamy layer

persons/ classes which haVe been mentioned in the circular no. 36012/22/93/ESTT(SCT) dated
8/09/1993 as amended by notification no. 36033/3/2004-ESTT(Reservation) dated 14/10/2008 of
Government of India, Department of Personnel and Training and in column 3 of circular number F-9-

3/2001/1-3, dated 24/06/2009 of General Administration Department.

3 This certificate has been issued under the provisions that in case the District Level
Certificates Verification Committee or High Power Certlfication Scrutiny Committes during its

inquiry/inspection finds the claim submitted by Mi/Mrs/ivis i, {alse o7 fraudulent,

the certificate shall be deemed to be cancelled with immeasate ctfeci and notw siistandiisg COume i
anything under any other law for the time being in force. acucen shall be inivnted unde- Section &-13
of the Chhattisgarh Scheduled Castes, Scheduled Tribes ana Other Backvriard Classes (Rogulation of

Social Status Certification) Act, 2013.
Signature

Name of Certifying Officer
BesignaﬁonlSé&ﬂ

—
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Form- 4B
(See Rule 10)
OFFICE OF COMPETENT AUTHORITY
Book No. _ Date:
Serial No.

PROVISIONAL SOCIAL STATUS CERTIFICATE
(On white paper)

(Valid only for the purpose of granting admission and scholarship/stipend or any such
other purposes in educational institutions of primary/secondary level)

It is hereby certified that on the basis of affidavit submitted by Mr/Mrs/Ms
son/daughter of resident of village Tehsil District

, he/she belongs to caste/tribe/OBC (not included in creamy layer of
OBC) and according tc Article 341/342/Notification of the State Government, such caste is
included in connection with the State of Chhattisgarh as Scheduled Caste/Scheduled Tribe/ OBC
and such caste/tribe is mentioned on the serial number __ of Schedule 3, under Section
19 of Madhya Pradeshk Reorganization Act, 2000/ Schedule 4, under section 20 of Madhya
Pradesh Re-Organization Act, 2000/ State List of OBC and Mr/Mrs/Ms

son/daughter of belongs to Schedule Caste/ Schedule Tribe/OBC.
2- It is certified that annual family income of Mr/Mrs/Ms is Rs.
3- This certificate has only been issued for the immediate purpose of getting

scholarship/stipend provided by Government of India/ State Government and the certificate is

valid only for six months from the date of issue or till the issue of permanent social status
certificate, whichever is earlier.

Signature
Name of Certifying
Officer
Designation/Seal
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Form-4C

(see Rule 11)

OFFICE OF COMPETENT AUTHORITY
Division District ___Chhattisgarh

Book Ne. ‘ Date:
Serial No. -

SOCIAL CASTE CERTIFICATE (MIGRANT)

This is to Certify that Shri/Shrimati/Kumart --------~--rsnenmn- Son/Daughter of ----m-=mnmmnmeermmnaeen of
Village/Town --- -~ pistrict/Division - : of the
State/Union Teritory --------=-==cmmnmmmmmeoes belongs to the -—------scmmmmmmomrmme e e Caste/Tribe which

is recognized 2s a Scheduled Caste/Scheduled Tribe Under :-

The Constitution (Scheduled Castes) Order, 1950
The Constitution {Scheduled Tribes) Order, 1950
The Constitution (Scheduled Castes)(Union Teritories) Order, 1950
The Constitution (Scheduled Castes)(Union Teritories) Order, 1951 As amended by the
Scheduled Castes and Scheduled Tribes Lists (Modification) Order, 1956 the Bombay
Reorganisation Act, {960 the Punjab Reorganisation Act, 1966, the State of Himachal Pradesh
Act, 1970, the North Eastern Areas (Reorganisation) Act, 1971 and the Scheduled Castes and
Seheduled Tribes orders (Amendment) Act, 1976. ‘ '
5 The Constitution (Jammu and Kashmir) Scheduled Castes Ovder, 1956
6.  The Constitution (Andman and Nicobar Islands) scheduled Tribes Order, 1959 as amended
by Scheduled Castes and Scheduled Tribes Orders (Amendment ) Act, 1976
7. The Constitution (Dadra and Nagar Haveli) Scheduled Castes Order, 1962
8. The Constitution (Dadra and Nagar Haveli) Scheduled Tribes Order, 1962
9.  The Constitution (Pondichery) Scheduled Castes Order, 1964
10. The Canstitution Scheduled Tribes (Uttar Pradesh) Order, 1967
11.  The Constitution (Goa, Daman And Diu) Sclieduled Castes Order, 1968
12, The Constitution (Nagaland) Scheduled Tribes Order, 1970
13.  The Constitution (Sikkim) Scheduled Castes Order, 1978
i4. The Constitution (Sikkim) Scheduled Tribes Order, 1978

*This Certificate is issued on the basis of the Scheduled Castes/ Scheduled Tribes Certificate issued to
Shri/Shrimati/Kumari Son/Daughter of --c--mammmemmm e e of
Village/Town : [P mmmm e e e e District/Diviston ---------
- ---of the State/Union Territory -- ---- who belong to the --------
Casie/Tribe which is recognized as a Scheduled Caste/Scheduled The in the
State/Union Territory ---=----mmmmmcmemmens : issued by the ---r-emovecmmmemmom e (name of
prescribed authority) vide their no ... dated ..oooeiinerns and the holder on the certificate is
not entitled to any concession/ facilities extended o Scheduled Caste/ Scheduled Tribes by the
Government « - Chhattisgarh.

B

& She/Shrin, it/ Fumari o and or his/her family ordinary reside(s) at viliage/
town of District/ Division of the State of Chhaitisgarh.
Signature
Designation

(With seal of Officar)
*Applicable .- Migrants only .
*¥Not applicable to Migzams
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Form-4D(1)

[ see Rule 17(1) }
Serial No. __ Datea:
'VERIFICATION CERTIFICATE
(For Scheduled Castes)
(On sky-blue paper)

Mr[l\/[rsl;\'/[s scnidéughter of resident of village

Tehsil District ____, Chhattisgarh has been issued a Social Status Certiftcate
serial no. dated ‘ by Competent Authority _ . In the light of document

(details of the decument) as required under Rule 3(3) of the Chhattisgarh Scheduled

Castes, Scheduled Tribes and Gther Backward Classes (Regulation of Social Status Certification)

Rules, 2013 and after the inquiry and satisfaction to this committee is verified.

2- Me/Mrs/Ms _ _ scn/Gaughter of ___ resident of village ___

Tehs\il : District s Chhattisgarh is of _ caste/tribe is a Schedule&
Casté of State of Chhattisgarh urnder Acticle 341 of the Constitution, which is mentioned on the serial
numb‘,ér — __of Third Schedule cf Section 19 of the Madhya Pradésh Reorganization Act,
Investigation Officer . Inquiry Officer/Member Chairman

District Level . " District Level | District Level

Cefi:{ficates Certificates . Certificates

Verification Committee Verfication Committee Veﬁfication Committee
District : - © Diswict _ District

Chhattisgérh e Chbetiisgarh Chhattisgarh
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Form-4D{2)
[ see Rule {7(1) ]

Serial No.

Dated:

VERIFICATION CERTIFICATE
(For Schednled Tribes)
(On light-pink paper) .

Mr/Mrs/Ms son/daughter of resident of viliage

Tehsil __ District , Chhaitisgarh has been issued a Social Status Certificate

serial no. _ __dated by Competent Authority . In the light of document .

—.—(details of the document) as required under Rule 3(3) of the Chhattisgarh Scheduled
Castes, Scheduled Tribes and Other Backward Classes (Regulation of Social Status Certification

Rules, 2013 and after the inquiry and satisfaction to this committes is verified.

2- Mr/Mrs/Ms son/daughter of sesident of viliage

Tehsil _ District , Chhattisgarh is of _caste/tribe is a Scheduled Tribe

of State of Chhattisgarh under Article 342 of the Constitution, which is mentioned on the serial number
_of Third Schedule of Section 20 of Madhya Pradesh Reorganization Act, 2000. .

Investigation Officer - Inquiry Officer/Member Chairman

District Level District Level District Level
Certificates Certificates Certificates
Verification Committeé Verification Committee Vérification Committee
District _ . District District ’

Chhattisgarh Chhattisgarh Chhattisgarh




Feftane TeeR, T 2 fama 2013 , 788:081;

Form- 4D(3)
_ f see Rule 17(1) } .
SerialNo. Dated:______

VERIFICATION CERTIFICATE
{For Other Backward Class)
{(On light-yellow paéer)

Mr/Mrs/Ms ' son/daughter  of | resident of village

Tehsil District , Chhattisgarh has been issued a Social Status
Certificate serial no. dated by Competent Authority . In the light of
document {(details of the document) as required\under Rule 3(3) of the Chhattisgarh

-Scheduled Castes, Scheduled Tribes and Other Backward Classes (Regulation of Social Status

Certification) Rules, 2(513 and after the inguiry and satisfaction to this committee ts verified.

- Mt/Mrs/Ms - son/daughter of resident of village

Tehsil District , Chhattisgarh is of ___ caste/tribe is a member of
Other Backward Classes of the State of Chhattisgarh as per Notification no. F-8-5/25/4/84 dated 26®
Décember 1984, as amended from time to time, and this caste is mentioned on serial no. ____ as
Other Backward Class of Chhattisgarh State. ‘

3- This is o certify that total annual family income of Mi#/Mrs/Ms is Rs.
Investigation Officer ~Inquiry Officer /Member Chairman

District Level . DistrictLevel District Levet

Certificates '  Certificates Certificates

Verification Committee ~ Verification Committee Verification Committee
District T District o District

Chhattisgarh | Chhattisgarh . Chhattisgath
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Form-5A
{See Rule 4)

Format for Registration of Application received at the Office of the Competent Authority

Si: { Case No. Date of Name of Father's | Cusrent | Caste which Date of
receipt of Applicant Name Address Claimed issue of
Application ‘ Certificate
i 2 3 4 5- 6 -1 8
Form-5B
(Rule 10)

Format for Registration and Forwarding of Application for Previsional Social Status Certificate
received at the Office of the Competent Authority

SI. | Case |- Date of Name of | Father's | Current | Caste Date of Date of

No. receipt of | Applicant  Name | Address | which issue of | forwarding to

Application Claimed | Provisional | Competent
Certificate | Authority for

Permanent

: : Certificate

i 2 3 4 5 O 7 8 9
Form-5C

(Rule 13)

Format for Registration of Social Status Certificate Documents

[st. | Case No., Dateof | Name of | Father's | Current | Certificate | Detail of | Name of
Book No., | issue of | Applicant | Name | Address{ of which | Documents | Issuing
and Serial | Certificate Caste enclosed | Authority

No. of : {ssued
Certificate:
| i 2 3 4 5 6 7 8 9

Form-5D
(see Rule 16)

Format for Regis_'tl"‘zition of Application i-eceivéd for Verification of Social S@tus Certificate

1 s siviTey
S Case | . Dateof Nuame Name of | Father's | Current Date of Remarks
1 No. | receiptof | anddetail | Applicant | Name | Address | issug of
| Application | of Non ' - Certificate
o . Applicant ”
1. 2. 3 1 4 5 6 7 8 9
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Form-5E

[ See Rule 17 (2) ]
Format for Registration of Documents for Verification Certificate

Sl. | Case No., Date of Name of | Father's | Current | Certificate | Detail of | Remarks
Book No., | issueof | Applicant | Name | Address | of which | Docume
and Serial | Certificate ; - Caste nts
No. of Issued enclosed
Certificate
i 2 3 4 5 6 7 8 - 9
- Form 5F

{ See Rule 18(2) ]

Format for Registration of Detail of Application forwarded by the District Level Certificates
Verification Committee te the Scrutiny Committee

SL Case Name of Applicant/ Name and | No. and Date Order Remarks
No. Father’s Name of Address of of the No. and
whose Social Status: Competent . Forwarded Date of
Certificate has been Authority Social Status | Scrutiny
forwarded to the issuing the said | Certificate | Committ
Scrutiny Committee Certificate ee
for Investigation and
' - Scrutiny. ‘
I 2 . 3 - 4 5 6 7
Form-5G
, {see Rule i%)
Format for Registration of Cases by Scrutiny Committee
SI. | Case Date of Name of Father's | Current | Date of receipt | Remarks
No. ‘receipt of Applicant Name Address | of Verification
| Application ' Certificate
| L 2 3 : 4 5 6 7 . 8
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Form-SH
[Ruie20(7) ] -

Details of investigation of Caseé received from the Scrutiny Committee by the Police Inspectors
- ' _ (Vigilance Cell)
(Separate Pages of Register be used for Each Case)

SL Case Name/Father’ | Date of | Name of Date of Detail of Name,
' No/Name s 1 receipt Police assigning | Dates and Father's .
of Name/Curren | of Case | Inspector/s | Case for Places Name, Post
Applicant/ | t Address of who has | investigatio | visited by held and
Father's | Complainant, been n _ Police | other details
Name/ ~ ifany assigned Inspector/ | of those
Present Investigatio s for persons
address n - investigati | mterrogated/
whose on Statements/
certificatc Affidavit
isto be obtained, by
Investigate Polic
d Inspector/s
during -
investigation
and date of
. snch action
1 2 3 4 5 6 7 8
Name, Father’s | Details of Details of Detail of Date of _Date of Date of
Name and other | Public and Public Documents receipt of | submissio | -Submissio
details of Private Documents | submitted to | Forensic and n of nof
Applicant, his | Documents | Ceased by | Forensic and | Handwriting | Investi- Investi-
father/mother, examined Police | Handwriting |~ report | gation gation
relatives and by Police | Inspector/s, | .expertby | 4 reportby | Report by
| other informed | Inspector/s, during Dy. Spdit. of { the Police | the Dy.
‘ persons during investigation | Police and, Inspector/ | Spdtt. of
interrogated/Sta | investigatio : date of stothe | ¥Policeto
. tements/ n submission ' D Spdit. the
- Affidavit of Police | Committee
| obtained , by '
Inspector/s,
during
investigation
and date of such
action
-9 10 11 i2 13 14 i5
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Form-5§
(see Rule 23 (3))

Format for Registration of Details of Certificates Confiscated by the Scrutiny Committee

-Sl. Case | Name/Father’s Name | Name and Address | No. and Order No. | Remarks |
~ No. of Applicant/Address of Competent Date of the | and Date '

‘ of Applicant whose | Authority issuing | confiscated | of Scrutiny

Social Status the Social Status | and ceased | Committee
Certificate has been Certificate Social
confiscated and Status

. ceased. Certificate
1 2. | 3 4 5 6 7
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Form-6A
| see Rule 20 (1) ]

OFFICE OF HIGH POWER CERTIFICATION SCRUTINY COMMITTEE

S1 No............. . Date...........
To,
The Deputy Supdtt. of Police
-Vigilance Celi
(Investigation and Scrutiny of Social Status)
‘Raipur _ ,
Sub.: Imvestigation and Scrutiny of Social Status of Shri/Smit./Ku........... Tt .
S/o./D/o, W/o ................................ ,residentof........... - reg.
Ref.: Leiter No............... Dated................. of District iLevel Certificates Verlﬁcaﬂon
Committee................... / Govt. of Chhattisgarh (Name of Administrative Department)
Kindiy find encicsed herewith Case Noooooooonl , of Shri/Smt./Ku
ettt eeenennneaneeney, SIO/DIOW/ O, L. e e , resident  of
..................... , submitted for investigztion and scrutiny by District Level Certiﬁcatec Verification
Committee, District. .ooooeeeeeeinn. .. , Chharttisgarh ¢ Govt. of Chhattisgarh UNUTTRR (Name of .
Administrative Department) vide their fetter No. .................. Pated ........... As directed, you are

requested to ensure that the case is investigated under provisions of Rule 20 of the Chhattisgark
Scheduled Casies, Scheduled Tvives and Other Backwzrd Classcs (Regulation of Sociel Status
Certification) Rules, 2013, by you in person or by Police Ir :pector’s under you, and the repoit,
containing clear opinion, along with criginals of all uoczmcu s, statements and affidavits of wiinesses,
1s to be submitted to the Committee at the earliest.

2. You are also directed to ensure thaf details of the above investigation are maintained in the
register of the Cell as per Ferm -5H of the Rule and © copy of the same is to be furnished to this
Committee. -

Enél.: As above

Member Secretary OR Vice Chairman
High Power Certification Scrutiny
Committee

(hy Endurscd to: | ' Daie.....c.c.e

1. Secretary/Principal Semm:'y, Govt. of Chhattisgarh, Scheduled Tribe and Schediiied Cast

~ Development Depantment, Mantralaya, Mahanadi Bhavan, New Raipur.

2. Chairman, District Level Cestificates Verification Commitlee, District...................
Chhattisgarh/Secretary/Principal Secretary/Addu. Chief Secretary, Govt. of Chhat mgarh
....................... Department (Name of Administrative Department), Mahanadi Bhavan,
New Ratpur. :

Member Secretary OR Vice Chairman
High Power Certification Scrutiny
Committee
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Form-6B
[ see Rule 22.(1) }

OFFICE OF HIGH POWER CERTIFICATION SCRUTINY COMMITTEE

SINO..eueerrennne ' ' " Dateeecn.nn
To,
SRri/SME/KU. oo eeereean.
SIO/DIOW/O, oo
Rgsident OF et e
SHOW CAUSE NOTICE

Invest:gatlon of your Social Status Certificate, submiitted for investigation and scrutiny 1o thxs
Committee by District Level Centificates Verification Committee, District
Chhattisgarh / Govt. of Chhattisgarh, ............... .... (Name of Admimstrative Department) vide tneir =
letter No. .....oooeienie. Dated............ , has been conducted by Dy. Supdtt. of Police. Vigilance Cell
(Investigation and Scrutiny of Social Staxus) As per the report of Dy. Supdtt. of Police, your Social
Status Certificate is false and fraudulently obtained.

2. . Therefore, in exercise of pawers conferred by Section 15 of Chhattisgarh Scheduled Castes,
Scheduled Tribes 2nd Other Backward Classes (Regulation of Social Status Certification) Act, 2013,
.and 28 prescribed in Rule 22 of the Chhattisgarh Scheduled Castes, Scheduled Tribes and Other
Backward Classes (regulation of Social Status Certification) Rules, 2013, this Committee has made
the penultimate decision to investigate your claimed Social Status Certificate on the basis of

investigation teport submitted by the Dy. Supdit. of Police of Vigilance Cell (Social Status
Investigation and Scrutiny Committee); Raipur.

3. "The investigation report and the copy of statement of relevant witnesses and other documents
submitted by the Dy. Supdtt. of Police of Vigilance Cell (Social Status Investigation and Scrutiny
Committee), Raipur are enclosed herewith. You are directed to submit your clarification in this regard
within 15 days from the date of receipt of this letter and say: '

i. Whether youdesire a Personal Hearing.
2. Whether you desire an Oral Enquiry

3. 1If you desire to produce any witness and dﬁcumems in support of your Social Status, if yes,
submit list. .

4. - You are also informed thai if your clantlcanon in this regard is not received by ﬁns

Committee within the above mentioned period, it shall be assumed that yvuhave nothing to say inrthis
regard and one-sided actlon shall be taken agamsL you..

Encl: As above

‘Member Secretary OR Vice Chairman
High Power Certification Scrutiny
Ccmmaittee :
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Form-6C
{ see Rule 22 (5‘ ]

OFFICE OF HIGH POWER CFRTIF!"ATION SCRUTINY LOMMITTEE

Sub.:

------------

......................................................

Pubhr mtxce about Invesugatvm and Scrutiny of Socnal Status of Shri/Smt /Ku
e e , Sio/Dio,Wlo, ...l Neggeensansian ,  resident
of........ el by beatmo of Drum - r=g.

The inVestigation :md scrutiny of the Social Status Claim of Shri/Smt./Ku
............................ L SI0/DIoW/o, o resident of L

is being done by ihis Ccmmxttec in exercise of powers conferred by Section 15 of Chhattisgarh
- Scheduled Castes, Scheduied Tribes and Osher Backward Classes (Regulation of Social Status

Certification) Act 2013, and as prescribed in Rule 22 of the Chhattisgarh Scheduled Castes, Scheduled
- Tribes and Other Backward Classes (Regulation of Social Status Certification) Rules, 2013.

2

If any person or institution from the present, erstwhile or permanent residence of

CSHOV/SIKY oo , SlogDIoWio, ol s , resident

3.

.............. w.shm to auppozt or oppose the Social Status Claim of the applicant, it may do

Therefore a publnc notice may be circulated by way of pasting written notice or by beatmg

drum i the coutext of the above cnquiry of ShrL/Smt TKU o ,
SIO/DIOWIC, (i , vesident of............. L I | | R .(name of
' Vulage/MohaIla/Area) that if any resxdent or istitution or any other person of the area who has
. Bmowtedge of the Social Status of Shri/Smt/Ku..............cccoeeeeeeeieni. veeenns S/0,/Dlo,W/o,

.........

..........

...................... , resulent of....................., may appear before the Committee on
..-.,..(Da,te) ................ (Hour) ......... !Place) and may pmduce oral statement or affidavit

any relevant document.

: Member Secretary OR Vlce Chaxrman
' ' ' High Power Certification Scrutmy
Committee



g e, fei 2 faer 2013

_788 (89)

Form- 7A -

[ see Rule 27 (2)]

Progress report regarding issuance of Social Status Certificate or rejection of application

[ see Rule 27 (3) ]

Name of District Year 20.....
| SI. | Name of | Month | No. of No. of No of Total{ No of No of No of No of
Sub Application| pending Appii- Certificat | rejected Certi- Appli-
Division | sreceived {Applications| cations es issued | Appli- ficates cations
during the |  for the (3+4) during cations | forwarded | pending
Month previous the to District | at the end
' Months month » Veri- of the
fication | month
' . Committe |
1 2 3 4 5 6 7 . 8 9 10
- Form-7B

o I
“Progress report regarding verification of Social Status Certificate, rejection or forwarding of application
' - to the Scrutiny Committee '

Namie of District Year 20.....
SL | Month | No of No of No. of No of No of No of No of No of
. Appli- Appli- -pending Total Certi- | rejected Certi- Appli-
cation/ cations/ | ~ :Appli- Appli- | - ficates Appli- ficates cations
Certi- |Complaints; cations cations | verified | cations | forward- |pending at
- ficates received for the (3+4) during " dedto |theend of
received | from non- | previous - | the month Scrutiny |the month
.| from Sub | applicants| Months Committee
DIVlSlon ‘ .;._. N N L R SNy
Officers | -
1 2 3 4 5 6 7 8 9 10
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Form 7C
{ see Rule 27:(4) ]

—‘-———-_—_——’-——.__—-“‘w_m

Progress repori regarding disposal of Secial Status Certificate and Complaints received regarding them

Name of District Year 20.....
SI.i Month | Noof | Noof No. of No of I No of No of No of Cases | Remarks
Cases | Cases pending |° Toial | Cases rejected pending at
i received | received | Cases for | Cases | disposed | Certificates | the end of
from | from | the (3+4) | during the month
| Sitte | Veri- | previous | the
| Govern | ficauon | »onths | | month
i ment . Commit i
i during ©  tees
the , l
momh | ]
i 2 3 | 4 1 5 6 | 17 8 9 10

© o o - TR, T RS S SRR, SRR Ry TR ey Ry o, il A o R 2013,



	

